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. .The Union of India,

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

. CALCUTTA BENCH
CIRCUIT BENCH AT PORT BLAIR

OANo. 351/ 138€ /2017

" Jerry D’Souza,

S_/O Antony, C\%&aﬁaouﬂ' sq\{w

. R/o Dugnabad,

Working as Carpenter,
MT Workshop,
Directorate of Transport,

Port Blair-744101.
-Versus-

Service through the Secretary,

‘Ministry of Sh'ippihg and Transport,

Departmeny of Transport,

New Delhi- /160!

. The Principal Secretary,

Transport,

Andaman & Ni__cqbarAdminist"rétion',

Port Blair-744101.

. The Secretary -cum- Director of Transport, <~ |

Andaman & Nicobar Administration,

Port Blair-744101.

The Assistant Director (Admn),

Directorate/of Transport,

Port Blair-744101.
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....Applicant

. Respondents
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Q .- 0.2.350.1388.2017

" No. O.A. '350/01388/2017 , Date of order: 22.9.2017

Present: Hon’ ble Mr. A.K. Pattnaik, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Admmlstratlve Member

For the Applicant ; Mr..P.C. Das, Counsel
’ : Ms. P. Maity, Counsel

For the Respondents : Mr. S.K. Ghosh, Counsel

ORD ER(OraI)

A. K Pattnalk Judlmal Member

Heard Mr. P.C. Das, Ld. Counsel for the appﬁcant and Mr. S.K‘;GhOSﬁ,
Ld. Counsel appearing for the official respondents. |
2. This OA has been:filed by Mr. Jerry D’Souza challenging Ofﬂce Order
No. 2639 dated 1292017 issued by the Assmtant Director (Admn)n
Directorate of Transport, Andaman & Nicobar Administration, Port Blair by
which the respondent authorities have passed an order for withdrawing
financial upgradation granted under ACP/MACP Scheme and further .
deductlng / maklng adjustment of -excess payment from his future salary

ThIS O:A. has been filed praying for the followmg reliefs:

a) To set aS|de and quash the Office Order No. 2639, dated 12" . |
September, 2017 issued by the Assistant Director (Admn.),

Directorate of Transport, Andaman & Nicobar Administration, Port
Blair.

b) To pass such other order or orders as this Hon'ble Tribunal may
deem fit and proper in the interest of justice. "

3. The facts in a nut shell as per Mr. Das, Ld. Counsel for the‘applicant
~ are that the applicant jsined as Daily Rated Mazdoor in the .Departmeh-t;af
Transport on 1.7. 1986 and thereafter his appOmtment wa extended from
time to t|me In the month of July, 1987 the respondent authontles have
issued a notice to him for attending an interview for the post of Carpe_ntér.'

He appeared in the interview. On October, 1987 he was appointed'to“the
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post of Cleaner on adhoe basis and subsequently he was ab:poi'nzted- as
Carpenter'on adhoc basis and his .a4pp6intmen'i was extended frorh :time to
'.tirﬁe n the year 2003 the respondent authorities have issued an order by
~extendmg the benefts wof financial upgradatlon of 1t ACP w.e.f 13 4 2000
"vand agaln in the year 2011 the respondents have granted 2™ MACP on
1.9.2008. Now the respondents have |ssued another order modlfynng the
order of 15‘ financial and 2 financial upgradation, which is still p‘e-ndlng
eoﬁsieeratiO'n..
4. Mr .Dasl, Ld Qeunsel for the applicant submitted that the grieva'nce
of ';tﬁe appllcant '-‘wéUI‘d be more or less aedres_sed if a specific order is
passed by "di‘recting the concerned authority i.e. respondent Nos. 3 & 410
dispose of the representation dated 14.9.2017 within a specific time'frvéirhe.
5, Tﬁerefqre, we dispose of this O.A. by directing the respghdeﬁf fN'ds.
384 that, if aﬁy, such representation as claimed by the applicant has Been
| preferred on 1‘4.’9}.201'7 ahd the same is still pending consideration, then»the
same may be considered and d'i'sposed'of within a period of four wee'ks

from the date of receipt of this order.

6. Tho’u‘g‘ﬁlwé have not entered into the merits of the case still then we

ho,pé and trust that after such co’nsideretion if the applfcant’s grievance ie
found to be genuine then expeditious steps may be taken by the concerned
respondent Nos. 3 & 4 within a further period of 6 weeks from the 'date of
such consideration to extend the benefits to the applicant. However, if in the
meantime the said representation stated | to have been preferred on
14.9.2017 has already been disposed of then the result thereof be
communieated to the applicant within a period of 2 weeks from the dateef

receipt of a copy of this order.

7. With the aforesaid observation and difection, the O.A. is disposed
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sjj 8. As prayed for by Mr. Das, Ld. Counsel a copy of this, order along

for which Mr. Das undertakes to deposit necessary cost in the- Regsstry by

the next week.

9. Itis directed that till the representation is considered and disposed of

and the result thereof communicated to the applicant no recovery should.be ‘ i

‘made from the salary of the applicant.

(Dr. Nandita Chatterjee)
Administrative Member
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with paper book be transmitted to the respondent No. 3 & 4 by speed post
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(A.K. Pattnaik)- "
Judicial Member
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